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THE.CENTHﬂL ADMINISTRATIVE TRIBUNAL, BOMBAY BENCH

e

Revie. Petition No. 102/92
IN
0.A. No, 515/91

Remkrishna Bhag-3ndas Upddhy@y ....eeseesees..Applicant
Ve rsus
Union 0f INGia 8nd OLhETS uussessvsssess.oqs..ReSpondents.

Hon 'ble Mr. Justice U.C. Srivastava, V.C,
Hon'ble ir. M.Y. Priolkar, Nember (A)

ot 987792
(By Hon'ble lir. Justice U.C. Srivastava, V.C.)
The revie- application is directed against our
judgment angd ordered dated 9.3.92. The case -3s heard snd
diSposedndf after consel for the both the parties Scope
of review application is limited. Revie- application can
be entertained if there is ény error appafent on the face
of the record. In our opinion there is no error much
less apparent error in'our.judgment. The empucned orcer.
.as passed on 17.9.87 and Remjan Khan case -+&s decided
in 1990. MNuch before decision in Ramzan than c2se the plea.
of vidation of principles of natural justice im not giving
report of enquiry officer hed been taken in the case Even
prior to it @ full Bench of the Cantral Administrative
Tribunal in the P.i. Shermd cage, 108§}B‘F €. Pacz 004 )-
had &lready. tcken theé scmenview, In this vie “thu ple.

that reprospective effoct t0 1 mz.n rhan cise -hich s

neither amendsd th? Administr. tiva Troibun 15 et or
curt:iled the po ars snd jurisdiction of he Tribun:l
ov ¢hited “he pondine cisos in cchich sich o plol hes

bean t:k2n, h.s bean c¢iven is ~ithout substincz. The

reviz. cpplicatim is dthout sny nerit ond is cunnarily

rejocted, & ‘
ke | ZL%V”’

; Yarher (A) Vice.Chairman

Dated: Qal*bulv. 1992
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